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INTRODUCTION 

I. the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Third Report (Seventh Lok Sabha) on 
Action Taken by Government on the recommendations contained in the 
Thirty-eighth Report ( Sixth Ldk: Sabha) on the Ministry of Petroleum. 
Chemicals and Fertilizers (Department of Petroleum)-Reservations for. 
and employment of. Scheduled Castes and Scheduled Tribes in the Indian 
Oil Corporation (Marketing Division). 

2. The dmft Report was considered and adopted by the Co'nlmittce on 
the Welfare of Scheduled Castes and Scheduled Tribes at their sitting held 
on the 1 sf October, 1980. 

3. The Report h~ been divided into the following Chapters: 

I. Report 

II. Recommendations/Observations which have been accepted by 
Government. 

Ill. Recommendations/Observations which the Committee do not 
desire to pursue in vie.w of Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
Government have not. been accepted by the Committee and 
which require reiteration. 

\'. Recommendations/Observations in respect of which flnal replies 
of Government have not heen received. 

4. An analysis of the action taken by Government on the recommenda­
tions contained in the Thjrty-~ghth Report (Sixth Lok Sabha) of rhe Com­
mittee is given in Appendix. It would be observed therefrom that out of 
42 recommendations made in the Report, 26 recommendations i.e. 61.90 per 
cent have been accepted by the Government; the Committee do not desire 
to pursue five recommendations i.e. 11.91 per cent of their recommendations 
in view of Government replies; 10 recommendations, i.e. 23.81 per cent, in 
respect of which replies of Government have not been accepted by the 
Committee, require reiteration and for one recommendation, l.t!. 2.38 per 
cent. final reply of Government has not been received. 

NEW DELm; 

December 4, 1980 
Agrahayana 13. 1902 (Saka) 

R. R. BHOLE, 
Chairman. 

CommUtu on the Wei/are 0/ Scheduled 
Castes arul Scheduled Tribij. 



CHAPIER I 

REPORT 

Thb Report of the Committee de:lls with the action taken hy Glln:rnmcnt 
011 the rccommembtillns contained in the Thirty-eighth Report (Sixth Lok 
Sahha) t)f the Committee on the Welfare of Scheduled Castes and Scheduled 
I nhes on the Ministry of Petro'leum, Chemicals and Fertilizers (Depal1ment 
of Petroleum )-Reservations for, and employment of. Scheduled Castes anu 
Sl'Iil'dulcd Trihes in the Indian Oil Corporation Ltd. (Marketing Division). 

1.2. In para 2.17 of their Thirty-eighth ReJX'rt, the COIllJ1littet: had 
rt:commcndcd that as far as possible, the Liaison Officers in the Regional 
Olliecs of the Indian Oil Corporation (Marketing Division) should be nomi­
l1:1kd from amongst the officers helonging to Seheduled Castes ant! Sclh:duled 
Illhes working in that Divi~ion. 

1.3. In their n:ply dated the 27th September, IlJ79, tht: Ministr) of 
PC'l ;'o'lcum. Chemicals and Fertilizers (Department of Petroleum) havt: stateu 
111;1! the posting of otliet:rs in the Indian Oil Corporation (Marketing Divisioll ) 
;\1,' madcdqlCnding on availability and other considerations. The Liaison 
Ullleers, therefore, need not necessarily be from among'a Ihe lIlemhers of 
Scheduled Caste/Scheduled Tribe communities. 

1.4 The Committee reiterate their earlier recCKDmendation that Liai­
!iOIl Officers in the Regional Offices of the Indian Oil Corporation (Market­
ing Division) should be nominated 'rom amongst the officers belonging to 
Scheduled Castes and Scheduled Tribes working in that Division. 

1·5. In para 3.12 of the Report, the Committee had sut:gcstcd that in 
01 der to give wider publicity to the vacancies reserved for Sclieduled Castes 
:lIILI Scheduled Tribes, advertisements for recruitment of staff shuuld be issued 
h\ the Indian Oil Corporation (Marketing Division) in all the important 
Ile\\spapcr, puhlished in the area/Region, 

1.6. In their n.:ply dated Lhe :!7th September, 1979, the rvlilli~try of 
Pdn'lcum, Chemicals and Fertilizers (l)cpartmcnt of Pl:trolcul11) lillve stated 
thaI fhe lu;ruitmcnt in the Indian Oil Corporation (Markl:ting Divbion) is 
carried OUl through advertisements in the Press, announcclllents on All India 
RadIO, notitication to Employment Exchanges, all Schl:dukLi Caste;' 
Sdll'dulcd Tribe Organisalion~ etc Considt:ring the amount of puhlicity 
all'l:ady being given to aUract Scheduled Caste/Scheduled Trilk~ candidates, 
it i~ fclt that advertisements in Iwo newspapers, one EJ1[!Ii~h (bily and onl' 
local language daily. is adequate. The very fact that there is no shortfall 
:11 the recruitment percenlagl' of Schl'duled Cask!Scheduh.'d Trih.: rr()ve~ 
I h;lt the puhlicity i~ adequate. 

J.7. '""' Committee do not agree with the vie"-poinf of C;overnmcnt 
th:d adH~ni'iements in two oe,,·spapers--one Enwish daily and one local 
latl;.:uage daill-was adequate. They, therefore, reiterate their recom­
mendation that advertisements should be l'lsaed in all the important news­
pSllers publi'ihed in the area;'re~ion in order to give wider puhlicity to 
nleaecies resened for Scheduled Castes and Scheduled Tribes and to 
attMlICt lar~ numher of candidah.·" for resen'ed post!; from 'he"e commu­
nities. 



I,'S, In {,ara 3.14 of the Report, the Committee had suggested that while 
sending copIes of recruitment advertisements to Lok Sabha Secretariat for 
the members of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, the J ndian Oil Corporation (Marketing Division) should 
also send copies of those advertisements to the local Scheduled Caste and 
~heduled Tribe M.L.As and M.P~ so that.they could also sponsor slIitahle 
Scheduled Caste and Scheduled Tribe candidates for the posts advelrised. 

1.9. In their reply dated the 27th September, 1979, the Ministry of 
Petroleum, Chemicals and Fertilizers (Department of Petroleum) have slated 
that apart from the recruitment advertisements issued in the newspaperS'thc 
Indian Oil Corporation Ltd. (Marketing Division) arc sending copies of 
sueh advertisements to the Scheduled Oaste jScheduled Tribe Organisation;., 
as' per directive of the then rvrtnistrv of Petroleum and Chemicals and MiDe~ 
and Metals issued vide lettt?r No. 17/t4/69-IOC of 24-3-1971. In pUCSWlnce 
of the recommendation made by the Parliamentary Committee on the 
Wl'lfarc ('f S~'hcdukd Castcs/Scheduled Trihes during their visit to the Indian 
Oil Corporation (Marketing Division) in 1976, they nrc sending copies of 
these advertisements additionally to :- -

(I) Deputy Secretary, 
Lok Sahh .. Secretariat. 
Delhi. 

(il) The Commiss'ioner for Schedukd Castes and Schedukd 'Triht,s. 
New Delhi. 

The illtcllllon ill requiring copies to be sent to Deputy Secretary', Lok Sabha 
Secretariat presumably was that the Lok Sabha Secrctariat would in turn 
make ttl\~se available to M.Ps etc. as required. It will he admini:-;traitvdy 
dlHicult for u, to arrange to circularise these advertisements directly othn 
than '(! thll~e referred to above. 

1.10 The (:ommittee do not ~ee with the Ministry's contention 
tlml it i!l administratively difficult to send copie!i of advertisemenl4i to the 
local Scheduled Caste/Scheduled Tribe M.L.As and M.Ps who will be few 
in number. Thev feel that such a course will belp the local Scheduled 
Caste and Scheduled Tribe M.L.As and M.Ps to sponsor the candidate!! 
belon~i~ to Scheduled Caste/Scheduled Tribe communities. The COOl­
mittee. therefore, reiterate their earlier recommendation. 

1.11. In para 3.17 of th Report the Committee had rccotnlllenoed that 
the condition of prcviou.~ experience for recruitment in the Indian Oil Corpo­
rntioll (Marketing Division) in all cases should he done away with so far 
as th\.· Scheduled-Caste and Scheduled Trihe candidates were concerned, 

1.12. In their reply dated the 27th September, 1979, the Ministry of 
Pdl\llcum. Chemicals and Fertilizers (Department of Petroleum) have stated 
that the recriutment in the Indian Oil Corporation (tvUrketing Division) is 
contined to very few categories of posts such as Stenographers, TypISts etc. 
and the res1 of the higher vacancies in category of Assistants, Accountants. 
Section Officers etc. arc filled in through promotion by internal candidates. 
In recruitment itself various concessions/relaxations in age. qualificnti('n~. 
lower qualifying standard of marks in written examinations arc alrcadymng. 
given to Scheduled Ca~te/Schcduled Tribe candidates. Any further ~axa­
tion in experience would dilute the efficiency of the Organisation. 



1.13. The COllllBlthe reltente ... earlier recommendatioa, .. tlley 
fee' dIM • Sdtedaled C8Bte/SdiedaW TrIbe CIUldiclate who Is foa8d to he 
uplo tile IIUII'k on dae buis of a test bat bas no previoDs e:xperleac:e oqbt 
10 lie ~d for die post ef Stenographer. 

1.14. In para 3.3] of the Report the Committee had recommended that 
where the requisite number of Scheduled Caste and Sch~duled Tribe can­
didates fulfilling even the relaxed standard were not avaIlable to fill the 
reserved vacancies, the recruitment authorities should selec~ for app?int-

"ment, the best among the Scheduled Caste and Scheduled Tnbe candld~tes 
fu~filliDg the minimum educational qualification prescribed for posts agam~t 
all the reserved vacancies and in service training given to them to bring them 
up to thc requisite stundard. 

1·15. In their reply dated the 27th September, 1979, the Ministry of 
Petroleum, Chemicals and Fertilizers (Department of Petroleum) hU\'l~ 
stated that the recruitment in the Ind~n Oil Corporation (Marketing DiVI­
sion) Is confined to vcry few categoriei of posts and the rest of tbe bigher 
vacancies in category of Assistants, Accountants, Section Officers are fiJlrd 
in through promotion by internal candidates. In recruitment itself various 
cllOcessions/rclaxation!l in Clge, qualificatiOOb, lower qualifyi'ng standard of 
Illarks in written examinations arc alrcady bcing given to Scheduled Caste/ 
~hedu.cd Trih.: candidates. It is fclt that any further relaxation would 
Liilutc the ef1iei.:ncy of thl.: administration. 

1.16. The Commiltee are Dot cODviaced with tile 8f118Be1118 ~ 
h~· the Government and reiterate their recu.mendlltion thllt where the 
reqab.1te number of Scheduled easte and Scbeduled Tribe caRdidata falfill-
in~ even the relaxed standards are not available to fill the reserved "aamdes. 
the recruitment authorities should select for appoinbnent, the best among 
the Scheduled Castes and Scheduled Tribes fulfilling the miDi ....... ed.ca­
tional qaallficafions prescribed for po!ots against all tbe reserved vacaadett 
alld in-sen ice training JVven to them to bring them upto the ~Ite 
slflntlard. 

1.1"1. In para 3.32 of the Report, the Committee had recommended that 
in ellsc sufficient number of Scheduled Trihe candidates posseising !h,"~ 
prescrihed minimum educational qualification, viz. intermediate were not 
fort hcoming for the posts of ClerkS/Typists to fill the reservcO vacancies. 
the educational qualification in their case should be furth..:r n:laxcd to Hi),!hcr 
Secondary or Mntrie so that there was no hacklog in the quota rcscrvrd" for 
tht"m. 

1.1 K. In their reply dated the 27th September. 1979. the Ministry of 
l'.:tro[eum. Chcmic.1ls and Fertilizcrs (Department of Petroleum) have 
~tated that in their opinion the relaxation upto the Intermediate level for 
~chcdulcd Tribe candidates is adequate. However, it is assured that if the 
r~quircd n\lmber of Schedukd Trih,' ca'ndidat('s with interme<iiatl' qualiftcn­
tlOns Bre not available, the suggestion of the Committee in this regard will 
h~ kept in view. 

1.19. The Committee are not sati,,11ed with the replv of the Govern­
ment and reiterate thai the educational qaalltcatlon in tile CIIH of Schedaled 
1 riber; he fanher reluH to HiPer SecoRdary or Mah1c, 1M) that fIIeft ill 
nit _u:klOR in tile .. 0lil l'MIned for theln. 
:.'- ')IS LIiS:80 
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1.20. In para 3.49 uf the Report, the Committee had suggested that 
if adequate numbcr of Schcduled Caste and Scheduled Tribe employees 
with the requisite lc'ngth uf service were not available for consideration for 
promotion to the ncxt grade, the Indian Oil Corporation (Marketing Divi­
sian) shoult1 consider thc feasibility of reducing the condition of length of 
service in the case of Scheduled Caste and Scheduled Tribc cmployees so 
that their quota in l'ron1otion was filled up. 

1.21. In their reply dated the 27th September, 1979, the Ministry 01 
Petroleum, Chemicals and Fertilizers (Department of Petroleum) have stated 
that in their opinion thc minimum periud of 3 years at a given level of 
rcsponsibility is nccessary to bring about the rcquired experience, maturity 
and judgement which are essential for consideration in promoting to the 
next higher :evc\. Hcnce, it is not considered deliirable to relax thc period 
to any category. 

1.22. The Committee do not agree with the views of the Govel'llllleJlt 
alld reiterate tbat if adequate number of Scheduled Caste and Scheduled 
Tribe employees with the reqllisite len~ of service are not available for 
consideration for promotion to the next grade. tbe condition of length of 
sen-ice in their case sbould be relaxed so that there is no shortfall in their 
quota in promotions. 

1.23. In paras 5.10 and 5.11 of thc Report, thc Committce had sug­
gested that other things being equal, preference should be given to Sche· 
duled Castes and Scheduled Tribes for the award of petty contracts. The 
Committec had also desired that petty contrac~ upto a value of Rs. 10,000 
should bc given to Schedu.ed Caste and Scheduled Tribe persons on nomi­
nation basis and, if necessary, the rules might be amcnded accordingly. 

1.24. Tn their reply dated the 27th September, 1979, the Ministry of 
Petroleum, Chemicals and Fertilizers (Departments of Petroleum) have 
stated that normally, these contractors are not individuals but partnership firms 
or similar Organisations and in such cases, it would be very difficult to 
implement the recommendation. In case of individual contractors, all 
other things being equal, preference will be given to Scheduled Caste/ 
Scheduled Tribe persons. 

1.25. The Committee do not accept the reply of Government. They 
rt;el that, as in the Railways petty catering/vending contrads upto a speci­
fied limit are being awarded to Scheduled Castes and Scheduled Tribes, the 
Indian Oil Corporation (Marketing Division), other things being equl. 
should also giYe preference to Scheduled Castes and Scheduled TrIbes 
while awarding contracts upto the value of as. 10,000/-. 

1.26. In para 5.16 of the Report, the Committee hil(l desired that in 
future allotments, 'at least 10 per cent flats should be reserved by the Indian 
Oil COrl'oration (Marketin~ Division) for Scheduled Caste and Scheduled 
Tribe employees as was being done in the case of Central Govern­
me·nl employees. 

1.27. Tn their reply dated the 27th September, 1979, the Ministry of 
Petroleum, Chemicals and Fertilizers (Department of Petroleum) havc 
statcd that the Indian Oil Corporation (Marketing Division) has 200 flats 
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fill Bombay out of which 14 flats have been occupied by Scheduled Castel 
Scheduled Tribe emplo'yees. The Committee's recommendation that 1 O~{, 
allotment should be reserved for Scheduled Caste JScheduled Tribe is likely 
to result into resistance from the existing employees who are waitin~ for 
number of years for getting allotment of flats in Bombay which is already 
heing made on a sound principle of seniori'ty in service. 

) .28. The Committee do not agree with the arguments advanced by 
the Government and reiterate that at least 10 per cent of Bats sbould be 
re~rved by the Indian Oil Corporation (Marketing Division) for tbeir 
~hcdDled Caste and Scheduled Tribe employees. 



CHAPTER II 

RECOMMENDATJONS/OBSERVATJIONS WHICH HAVE BEEN 
• ACCEPTED BY GOVERNMENT 

ReOOlltIlleMatiotl (SI. No. 2 Para 1.16) 

The Committee arc distressed to note that the Department of Petrolcwn 
has not so far felt the n"ed of setting up a Cell to assist the Liaison Officer 
to discharge his duties effectively although Government onders on the 
subject werc issued as far back as 1969. The Committee are not con­
vinced about the etIiciency of the present arrangements now made by set­
ting up a Cell in the Indian Oil Corporation which would work on behalf 
of the Department of Petroleum for all the Corporations under it. The 
Committee urge that a Cell with adequate statI should be set up in the 
Department of Petroleum itself to watch the implementation of reservation 
orders and other concessions admissible to Scheduled Castes and Scheduled 
Tribes employees and also look into the grievances and complaints of 
Scheduled Caste and Scheduled Tribe employees. 

Reply of Government 

A Cell under the Liaison Officer has been set up in the Department 
(Jf Petroleum to ensure due compliance of the orders of reservation for 
Scheduled Castes and Scheduled Tribes issued from time to time and also 
look after the grievunces and complaints of Scheduled Caste and Scheduled' 
Tribe cmployee~. 

I Ministry of Petroleum. Chemicals and Fertilizers (Department of 
Petroleum) a.M. No. P-38012/4/79-IOC. Jated 27-9-19791 

Recommendation (81. No.3 Para 1.17) 

Thl? Committee regret to point out that althou~h the COOIDlittee had 
asked for information for the la~t three years, the Ministry of Petroleum, 
Chemicals and Fertilizers (Department of Petroleum) have furnished 
information between May and July. 1978 only. This only shows that the 
Ministry has not evolved adequate machinery to attend to matters relat­
ing to Scheduled Castes and Sch(rJulcd Tribes. From the perusal of the 
~tatement on complaints furnished by the Ministry it is evident that DO 
~crious efIorts have been made by them to dispose of the< representations 
received from Scheduled Caste /Tribe aggrieved employees for the last six 
or seven months'. The Committee would like the Ministry of Petroleum 
to evolve a suitable machinery with spL'Cific laid down procedure so that 
the complaints! representations received from Scheduled Caste/Tribe emp­
loyees are looked into promptly IIl'd their Irrievanees redressed within a 
specified period of not more than two months. 

6 
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Reply 01 Govenmaeat 

Instructions have been issued to all officers lQ the Ministry to ensure 
that DO avoidable delay takes place in the disposal of reprcscntatiolls £1'OOl 
ScMduled Caste/Scheduled Tribe employees. To keep a watch on 
expeditious disposal of such cases, a monthly return has also been 
introduced. 

fMinistry of Petroleum, Chemicals and Fertilizers (Depurtment of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-19791 

Recommendation (SI. No. 4 Para 2.7) 

The C;ulllll1illCC note that orders /instructiollS relating to reservutions for 
Scheduled Cu!>tes and Scheduled Trihes issued hy the Ministry of Petro­
leum, Chemicals and Fertilizers (Department of Petroleum) to the Public 
Undertakings under their control in the form of Presidential Directive arc 
obligatory on them while other orders/instructions issued in tbe form of 
circulars for information and compliance are not binding on them. The 
Committee UTe unhappy to point out that it took about four years for the 
Ministry of Pdml.cullI. Chemicals aud Fertilizers (Department of Petro­
leum) to get it directive issued by the Bureau uf Public EnterprLc;es due 
to certain burcaucrati(.: lap!>cs as admitted by the Secretary, Department 
of Petroleum with the result that the orders relating to promotion ill 
selection is.~ueJ by the Department uf Personnel and Administrative Re­
forms in July. 1974 were !ldoptcd by the Indian Oil Corporation in 1978. 
The Committee feci that this delay has deprived many a Scheduled Caste 
and Scheduled Tribe employees an opportunity of further promotion in the 
Corporation. The Committee stre~s that in future <Ill vrders/instructions 
is~ued by the Department of Personnel ami Administrative Reforms should 

'"immediately he communic.llted in the form of Presidential Directive fiO that 
there is no delay in mloption and implementatioll of LllO~C orders by thc 
Public Sector Undertakings ineluding the Indian Oil Corpomtion. 

Reply of Govtl'lUllent 

The ub~crvations of the Committee that 'in future all orders/instruc­
tions issued hy the Department of' Personnel and Administrative Reforms 
should immediately be communicated in the fonn of Presidential Direetive 
So that there is no delay in adoption and implementation of those orders 
by the Public Enterprises including the Indian Oil Corporation' have been 
brought to the noti~ of the Bureau of Public Enterprises, who bec:ause 
of the Special care involved in the wording Of ,such directives, are required 
~o assist in the finalisation of the precise wordings of the directive to be 
ISSUed. The Bureau of Public Enterprises have confirmed having made 
a note of the Committee's observation. Orders/instructions relating to the 
scheme of reservation of Scheduled Custe/Scheduled Tribe issued by the 
Department of Personnel and Administrative Reforms, in future, with 
suitable adaptation will he extended to the public enterprises through the 
a~'minlslrative Ministries in tbe form of a directive, wherever necessary, 
Without any delay. . 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-19791 



8 

Recommendation (SI. No.7 Para 2.18) .. 

The Committee further note that a cell with adequate staff under the 
direct control of each of the Liaison Officers has been set up in the Head 
Office and Regional Offices of the Indian Oil Corporation (Markoting 
Division) . In order to carry out the duties effectively, it is essential that 
the staff attached to the Cell are well conversant with the duties required 
for proper implementation of reservation orders. The Committee would, • 
therefore, like the Indian Oil Corporation to arrange refresher courses ior 
training the concerned Officers and Staff and, if necessary, the services of the 
Department of Personnel and Administrative Reforms may be utilised for the 
purpose. 

Repl~' of Government 

The recommendations have heen notcd for compliance. 

[Ministry of Petroleum, Chemicals and Fcrtilizers (Department of 
Petroleum) O.M. N:,. P-38012/4/79-IOC. dated 27-9-1979J 

Recommendation (SI. No. 8 Para 2.25) 

TRe Committee note that the Indian Oil Corporation (Marketing Divi­
sion) are sending annual statements regarding representation of Scheduled 
Castes and Scheduled Tribes in the services of the Corporation regularly 
to the Department of Petroleum as per the extant orders of Government on 
the suh,iect. The Committee desire that these statements should be 
tho'roughly examined and effective measures are taken to remove the defi­
ciencies noticed therein. 

Noted. 

Repl~' of Government 

[Ministry of Petroleum. Chemicals and Fertilizers (Department of 
Petroleum) O.M. '\lo. P-38012/4179-IOC, dated 27-9-801 

Recommendation (SI. No. 9 Para 2.26) 

The Committee also desire that the statistical information relating to 
reerUltment. promotion, dereservation of reserved vacancies, etc. made during 
the year should he publishC<J in the annual report of the Indian Oil Cor­
poration. 

Repl~' of Government 

In this connection we have also received a Directive from the Govern­
ment vide letter No. 1-13012/45/78-Gen dated 30th October 1978. 
Instructions contained therein would be followed by us. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-1979] 



9 

RecOIIUIIeDClation (SI. No. 11 Pan 3.13) 

The Comnrittee desire that with a view to giving wider publicity to 
reserved vacancies and exploring possibility of securing more candidates 
belonging to Scheduled Castes and Scheduled Tribes. the Indian Oil Cor' 
poration (Marketing Division) should intimate the reserved vacancies to 
the Director of Social Welfare in the State/Union Territory concerned as 
laid down in the Department of Personnel and Administrative Reforms 
D.M. No. 36034 12178-Estt.(SCT) , dated the 24th February, 1978. 

Reply of Government 

Tltis is already being done by us. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-]9791 

Recommendation (SI. No. 14 Para 3.J6) 

The Committee also suggest that spccific number of vacancies rrsl'rved 
for Scheduled Castes and Scheduled Tribes respective:y and also the con­
cessions/relaxations available to them should invariablv be mentioned in 
each advertisement. The object of indicati'ng the numher of vacancies 
reserved for Scheduled Castes and Scheduled Tribes and conees~ions/ 
relaxations available to the candidates belonging to Scheduled Castes and 
Scheduled Tribes in the notification to the Employment Exchanges and 
advertisements in the newspapers is that adcquatc number of Scheduled 
Caste and Scheduled Tribc candidates are sponsored by the Emp'oyment 
Exchangc~ or otherwise apply in response to thc recruitment advertise­
ment. This will in no way affect the discretion of the Corporation to take 
morC' candidates than advertised jf found ~uitablc. 

Reply of Government 

The recommendation has been noted for compliance. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department 
of Petroleum) a.M. No. P-38012/4/79-IOC. date: I 

27-9· J <J7<J I 

Recommendation (SI. No. J 6 Para 3.18) 

The Committee observe that at present the Indian Oil Corporation 
(Marketing Division) gives only 15 days to candidates for applying through 
the Employment Exchanges for the vacancies in the Corporation. nh~ 
Committee suggest that the Indian Oil Corporation (Marketing Division) 
should give one month instead of ] 5 days to Scheduled Caste/Schedu:cd 
Tribe candidates who live in the remote areas to apply through the 
Employment Exchanges or in response to advertisements in the newspapers 
for the vacancies in the Indian Oil Corporation (Marketing Division). 

Reply of GoverlUlleDt 

The recommendation has been noted for compliance. 
[Ministry of Petroleum, Chemicals and Fertilizcr<; (Department 

of Petroleum) O.M. No. P-38012/4/79-IOC, dated 
27-9-11)79j 
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ReoommeuclatioD (St. No. 17 P .... 3.19) 

1 he Committee are unhappy to note that the Indian Oil Corporation 
(Marketing Division) do not commu'nicate the reasons for rejection of 
Scheduled Caste/Tribe candidates sponsored by the Employment 
Exchanges Hlthough specific orders have been issued by the Government 
uf India in this regard. The Committee would emphasise that specific 
reasolL,) for rejection of Scheduled Caste and Scheduled Tribe candidates 
who have been sponsored by the Employment Exchanges should invariahly 
be communicated to the Employment Exchanges. 

Reply of (~overnment 

The 1\:l:OlUIlH:nJalioll has heen nott:d for compliance. 

[Ministry llf Pdroleum, Chemicals and Fertilizers (Department 
or Pctroleum) a.M. No. P-38012/4/79-IOC, datcd 

27-9-19791 

Recommendation (SI. No. 18 Para 3.25) 

'I hc COl1l1l1ittce note that the recruitment rules applicable to various 
cat(;gorics of staff in the Indian Oil Corporation (Marketing Division) have 
been rr:ll1lcU in accordance with the Articles of Assol:iation of the Corpo­
r:ttion· 'I'b.' Commitlc(' would like the I'ndian Oil Corporation (Marketing 
Divis;on) tu review the recruitment rules and incorporate therein the 
relevant provisions relating to reservations for Scheduled Castes and 
Scheduled Tribes and other concessions/relaxations etc. admissible to them 
,IS per instruc'io!1; isslied hy the Government of l'ndia in this regard from 
!:['~L' ',() limc, 

Reply of Government 

Peri(''';': rl'vi·:w of the ruks wi!: be made suitably incorporating the 
provisions pl'rtaining to Scheduled Castes and Scheduled Tribes. 

[ivI inistry of Petroleum, Chemicals and Fertilizcrs (Department 
of Petroleum) a.M. No. P-38012/4/79-IOC, dated 

27-9-19791 

Recommendation (SI. No. 20 Para 3.30) 

The Committee note the various concessions/relaxations granted to 
Scheduled Castes and Scheduled Tribes while making recruitment for 
different categories of posts i'n the Indian Oil Corporation (Marketing 
Division). The Committee hope that if concerted measures are taken by 
the Indian Oil Corporation to implement these concessions/relaxations 
both in letter and spirit, they expect the backlog in the representation of 
Scheduled Castes and Scheduled Tribes in their services could be wiped out 
at the earliest. 

Noted. 

Reply of Gonrnment 

[Ministry of Petroleum. Chemicals and Fertilizers (Department 
of Petroleum) O.M. No. P-38012/4/79-IOC, dated 

27-9-1979j 
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.Rec .... eUatiOD (SI. No. 15 Para 3.50) 

The Committee would also like the Indian Oil. Co~ration (M~rk.etil;r 
Division) to ensure that the agreements entered IOta with .the IndIan ~II 
Corporation Employees' Unions do not stand in the way of lruplemcnt~lI~n 
of orders on reservation for Scheduled Castes and Scheduled Tribes III 
promotion. 

Reply of Cmerlllllent 

This is to confirm that the agreements cntl.!fed into with the Unions 00 
not stand in the way at present in the implementation of orders on the reser­
vatIon of Scheduled Castes/Scheduled Tribes in promotion. 

1M inistry of Petroleum. Chcmicals ano Fertilizl.!rs (Department of 
Petroleum) O.M. No. P-38012/4/79-10C. dated 27-9-1979] 

Recommendation (SI. 1'\0. 26 Para J.~J) 

The Committee need hardly emphasise the nccc'sily of including <l 
Scheduled Caste or Scheduled Tribe OtTlcer in the various Departmental 
HecrUitment/Promotion Committees constituted by the Indian Oil Cl)rpora­
lion (Marketing Division) so as to instill confidcnce in the Scheduk Ca~te 
and Scheduled ~rribc employees. In (.:a~e. a Sdledu1cd Ca~,te or Tribc OIJi.:cr 
of the appropriate status is not ~vailable in the InJian Oil Corporallo:J. ,I 

Scheduled Caste/Tribe Officer from the Ministry of Petroleum. ChcmiLuls 
and Fertilizers (Dt:partment of Petro\cum) or any other Ministry /Depart­
m(.nt of the Government of India should invariably be aliso.:ialeJ wJlIl 
Departmental Recruitment/Promotion Committees. eic. 

Repl~ of (;O\('wmt'nt 

In lhi~ direction. the Bureau of Public Enterprises and our Ministry 
have already issued instructions vide O.M. No. 12 i 1/7b-HPE(lC) dated 
11th August 1978 and letter No. J-18012/13/78-Gen. dated 13th Septem­
ber. 1978. respectively. The directive!. contained in these circulars will he 
given effect to by us. 

rMinistry of Petroleum. Chemicals and Fertilizers (Department of 
Petroleum) a.M. No. P-38012/4/79-IOC. dated 27-9-19791 

Recommendation (51. 1';0. 27 Para 3.5H) 

The Committee arc unhappy to note that the Rosters arc not maintained 
properly by the Indian Oil Corporation (Marketing Division). The Com 
mlttee on examination of a few of the Rosters found certain di!o'Crepancies 
on the points of entry reserved for Scheduled Caste/Scheduled Tribe candi­
dales. Thev also noted that Liaison Officer concerned has not signed the 
Rosters. The Committee need hardly !;tress that Roster is a met:nanism to 
kccp a· watch on the proper and adequate intake of Scheduled Cast~ and 
Scheduled Tribes in service and that it would cease to have any value what­
soever if it is not maintained properly. The Committee would, therefore. 
stress that Rosters should be properly maintained by the Indi'an OtI Cor­
poration (Marketing Division) and that they should be checked regularly 
by the competent authority in accordance with the oroforma pre5Cribed vitk 
0.1'1. No. 8/8/7 /Est(SCT) dated 22nd April 1971 issued by the Cabinet 
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secretariat (Department of Personnel and Administrative Reforms). The 
Cummittee would further urge th'at the defects noticed dm ing th;; course of 
inspection should be recorded and got rectified immediately and also brought 
to the notice of the Managing Director of the Indian Oil Corporation 
(M.mk.eting Division). 

Reply of Government 

The recommendation has been noted for compliance. 
[Ministry of Petroleum, Chemicals and Fertilizers (Department of 

Petroleum) a.M. No. P-38012/4/79-IOC, dated 27-9-1979] 

Recommendation (SI. No. 29 Para 3.64) 

Ihe Committee are basically opposed to the principle of der~serv\;ltlon 
and Would like to urge that the vacancies reserved for Scheduled Castes and 
Scheduled Tribes should in no case be dereserved. 

Reply of Government 

The recommendation has been noted, and a,lI attempts wou!d be made 
to avoid dereservation. 

[Ministry of Petroleum. Chemicals & Fertilil.ers (Department of 
Petroleum) a.M. No. P-380l2/4/79-IOC, dated 27-9-79.] 

Recommendation (SI. No. 30 Para 4.11) 

TIle Committee regret to 'nole that prior to the issue of Presidential 
Directive in 1971, '110 ~;erious attention was paid by the Indian Oil Corpo­
ration (l\brkding Division) to give due representation to Scheduled Castes 
and Scheduled Tribes. In til.; recruitments made III 1974, 1975 and 1976, 
they were not able to fill up all the posts reserved for Scheduled Castes and 
Scheduled Tribes and they had to carry forward a 'number of reserved 
vacancies in the ()lIieer~' Cadre. The Committec, however, note the efforts 
made by the Indian Oil Corporation (Marketing Division) in 1977 to clear 
the backlog by resorting to spccial recruitment and issuing appointment 
letters to 31 Scheduled Caste and Trihc candidates for officer's posts. 
The Committce hope the b~nee backlog of 15 Officers (2 Scheduled 
Castes and 13 Scheduled Tribes) have a:so by 'now been cleared by holding 
another special recruitment as promised by the Chairman, Indian Oil Corpo­
ration during evidence and the Committct, apprised of the progress made 
in this regard. 

Reply of Government 

At the cnd of year 197R we had a backlog of 29 vacancies in Officers 
cadre reserved for Scheduled Castes/Schedulcd Tribes. As on 30-6-1979, 
32 Scheduled Caste/Scheduled Tribc Officers have already joined us. 

[Ministry of P;:lroleum, Chemicals and Fertilizers (Department 
of Pctn,kum) a.M. No. P-38012/4/79-IOC, dated 

27-9-1979J. 

Recommendation (SI. No. 31 Para 4.11) 

The Committee agree that there may be some shortage of Scheduled 
Tribe candidates for Technical or specialised jobs but there Is no dearth of 
ca'ndidates from Scheduled Tribes to fill non-technical or quasi-technical 
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vacancies as is evident from the live registers of the Employment Exchanges. 
The Committee, therefore, urge that all out efforts should he made to find 
Scheduled Tribe candidates to fill the vacancies reserved for them both in 
Officers' as well as Staff categories. The Committee suggest that in order 
to make good the shortfall in the quota reserved for Scheduled Tribes, the 
Indian Oil Corporation (Marketing Division) should try to get Scheduled 
Tribe candidates from the States where their population is concentrated. In 
this connection. they should also intimate the reserved vacancies to the 
Director of Scheduled Castes and Scheduled Tribes Welfare or Director of 
Social Welfare in the State/Union Territory concerned as laid down in 
O.M. No. 36034/2/78-Estt. (SCT) dated 2-4-1978 issued by the Depart­
ment of Personnel and Administrative Reforms in this regard. 

Reply of Government 

The suggestion of the Committee to make good the shortfall reserved for 
Scheduled Tribes by getting the candidates from the States where their 
populativn is concentrated has already been implemented hy issuinJ!; adver­
tisements in the newspapers belonging to the States where Scheduled Tribes 
population is concentrated. 

Th" second sugge$lion of the Committee that reserved vacancie~ should 
,dso b~ intimated to the Director of Scheduled Castes/Scheduled Tribes 
We~fare or Director of Social Welfare in the States/Union Territory con­
cerned as laid down in a.M. No. 36034/2/78-Estt.(SCT), dated 2-4-]978 
issued hy the D"Ixlrtmcnt of Pcrsonnel and Administrative Reforms has 
also heen implcm~n!l'll. 

I Ministry of Petroleum. Chemicals and Fertilil..ers (Department 
of - Petroleum) o'M. No. P-3ROI2/4/79-IOC. dated 

27-9-1979J 

Recommendation (SI. Nil. 32 Para 4.13) 

Th'.' Committce are sorry to observe that thc principle of exchange of 
\"acancl!:s betwecn Scheduled Castes a'nd Scheduld Tribes has not been 
follow('d hy th(' Indian Oil Corpora1iCln (Markr1in(! Division) properly and 
they merely adjus1 the surplus number of persons 'recruited from one com­
munity to their quota against thc hacklog of the other community. The 
Committ..:c would point (lut that there is a well defined procedure for 
exchange of reserved vacancies between the Schedu1ed Cast~ a'nd Scheduled 
Tribes ~nd unless that procedure is folIowed the Scheduled Caste employees 
recruited in excess, if any, of their reserved quota cannot be counted against 
the unfilled reserved vacancies of Scheduled Tribes. The Committee would, 
therefore, like thc Indian Oil Corporation (Marketing Division) to fill the 
hacklog in Scheduled Trihes i'n accordance with the procedure laid down 
in this regard. 

Reply of Govemment 

The: recommendation has bc;.'n noted. 

IMinistry of Petroleum. Chemicals and Fertilil..ers (Department 
of Petroleum) a.M. No. P-38OJ2/4179-IOC. dated 

27-9-19791 
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RecommeudatioD (SI. No. 33 Para 4.17) 

The Committee note that there are only 8 employees on deputation from 
the Vigilance and Customs and Excise Department in the Indian Oil Corpo­
ration (Marketing Divisio'n) out of which there is none from Scheduled 
Castes/Scheduled Tribes, The Committee would urge that in accordance 
with the instructions issued by the Department of Personnel and Adminis­
trntive Reforms vide their Office Memorandum No, 36012/7/77-Eslt, 
(Sen. Jated the 21st January, 1978, where the number of posts to be 
filkd on deputation is fairly substantial, the Indian Oil Corporation 
(Marketing Division) should ensure that a fair proportion of such posts 

arc fillcd by employees belonging to Schedu:ed Castes and Scheduled Trihes. 

Reply of Government 

I he recommendation has been noted. 

Il'vtinislrv of Petroleum, Chemicals and r:crtiliz.:r~-; (D.:partment 
01 Petroleum) O.M. 'I). P-3~OI2/4179-10C. dated 

27-9-19791 

Recommendation (SI. No.3·. B'ara 4.23) 

The ClJllllllilll'>~ note that an intc'nsive one year training programme for 
Olliccr Traim:cs belonging to Scheduled Casks and Scheduled Tribes has 
bel'n evolved h.I' the Indian Oil Ccrp,'ration to give th~m in-depth training 
in storage, handling and distribution of Pctlllleul11 products, The Commitle~ 
also 'note that the Sdledukd Caste and Scheduled Trilx:s Oftlcers are given 
opportunities to participate in the in-company training programmes regard­
less of whether lhe training need for particular course is identified or not. 
The Committee hope that such opportunities would open wider avenues of. 
promotion and better career prospects for Schedu:ed Castes and Scheduled 
Tribes in the services of India'n Oil Corporation (Marketing Division) and 
enhance their chances for promotion to highcr echelons in the Corporation. 

Reply of Government 

The recommcndation has been notcd. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department 
of Petroleum) O,M, No, P-38012/4/79-IOC, datcd 

27-9-1979J 

Recommeadation (SI. No. 35 Para 4.28) 

The Committee arc distressed to note that the rules undcr the Apprentice­
ship Act insofar as reservation for Apprenticeship Training is concerned 
have 'not at all been observed by the Indian Oil Corporation (Marketing 
Division) in asmuch that in 1976 the Marketing Division recruited only 
3 Scheduled Tribes out of 80 Apprentices and in 1977, they recruited none 
out of 74 Apprentices for Commercial Apprenticeship Training, The Com­
mittee would stress that the Indian Oil Corporation (Marketing Divisioh) 
should follow the rules strictly and recruit the Scheduled Tribe candidates 
in larger number and ~ve them preference for absorption after training so 
that the shortfall in theIr intake is obliterated, 
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Reply or Government 

The ctX:ommcndation has been noted. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department 
of Petroleum) a.M. No. P-38012/4!79-IOC. dated 

27-9-19791 

Recommendation (SI. No. 36 Para 5.5) 

The Commi'ltee 'note that the Indian Oil Corporation (Marketing 
Division) have recirculated the in~tructions regarding formation of a Ceu in 
the Regions and the nOf!1ination of the Re~onal Personnel .Manager as 
Uaison Officer so that If any Scheduled (asIc/Scheduled Tribe employee 
wishe~ to seck any clarification or has any grievance the same can be 
attended to or sorted out by the Cell or the Liaison Officer. The Committee 
de~ire that adequate publicity may be given to this arrangement so that all 
the SC /ST el1lployee~ of the Corporation arc aware of its provision. 

Reply of Government 

The recommendation has already been implemented. 

I Ministrv of Petroleum, Chemicals lind Fertilizers (L>epartmcnt 
of . Petroleum) O,M. No. P-3HOI2/4,179-1<X'. (1-1'''11 

27-9-19791 

Recommendation (SI. No. 37 Para 5.6) 

The COlllmitte,' would Hlso suggest that separate registers for registering 
compl.ainh/represcntations rcci..:ived from the Scheduled Caste and 
Scheduled Tribe cmployee~ should be maintained by the Cell in the Hcad/ 
Regionnl Offices of the Indian Oil c-erporation (Marketing Division) and 
u precise procedure laid down to deal with such complaints/representations 
and that it should be ensured that these arc attended to with utmost 
expedition. These n:gister~ should he periodically checked by the Liaison 
Officer nominated at the Headqu:Jrters duri'ng the course of his inspections 
to the Regional Ollices to ensure prompt disposal of complaints/representa­
tions received from the Scheduled Caste and Scheduled Tribe employees. 

Repl)' of GOl'emment 

The recommendation has already been implemnted. 

i Ministry of Petroleum. Chemicals <lnd Fertiliz:rs (Department 
of Petroleum) O.M. No. P-380l2/4!79-1OC. ,-l"'''d 

27-9-1979J 

Recommendation (SI. No. 41 Para 5.21) 

The Committee note that the Indian Oil Corporation ( Marketing 
Division) reserves for Scheduled Castes and Scheduled Tribes 25% of all 
types of dealerships/distributorships of the I'ndian Oil Corporation. The 
Committee also note that in the case of Category Group 'A' i.e. agencie~ 
etc. for defence personnel to help war widows and war victims is done by 
the Ministry of Defence and for Category Group 'B' it is done by the Indian 
Oil Corporation. The Commiltee arc pleased to note that during the period 
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from 1-5-1974 to 30-4-1978 the Indian Oil Corporation (Marketing 
Division) have allotted 57 out of 85 SKO/lDO dealen;hips, 20 out of 48 
Jndane distributorships and 15 out of 25 'A' Site Retail Outlet dealerships 
to the Scheduled Caste and Scheduled Tribe persons_ The Committee would 
like the Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) to popularise such schem~ more and more as these can go a 
long way in ameliorating the economic clmdition of Scheduled Castes a~ld 
Scheduled Tribes. 

Reply of GO\'ernment 

Department of Petroleum have already formulated a policy under which 
25 % of all types of dC'alerships/agencies (i.e. 'A' and '13' site retail outlet 
dealerships, Kerosene LOO/LPG agencies/distributorships) 6hould be 
reserved for persons belonging to Scheduled Castes and Scheduled Tribes 
not only in respect of Indian Oil Corporation but in respect of other public 
sector Oil companies as well. 

lMinistry of Petroleum, Chemicals and Fertilizers (Department 
of Petroleum) O.M. No. P-38012/4/79-IOC, dated 

27-9-1979] 

Recommendation (SI. No. 42 Para 5.22) 

The Committee also suggest that while allotting the agencies of LPG 
and other petroleum products, the Indian Oil Corporation (Marketing 
Division) should ensure that these agencies are fairly distributed among 
the Scheduled Castes and Scheduled Tribes of various States. 

Reply of Government 
The recommendation has been 'noted. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-1979] 



CHAFfER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT 

RJPLlJ.!S 

Recommendation (St. No.5 Para 2.J6) 

The Committee note that the Regional Personnel Managers in the four 
Regions of the Indian Oil Corporation (Marketing Division) with their 
Headqurutcrs at Bombay, Delhi, Calcutta and Madras have been nominated 
as Liaison Offieers within their jurisdiction and the Deputy General Manager 
(Personnel) has been nominated as Liaison Officer for the entire Corpoca­
tiQIl. The Committee further note that the Liaison Officers conduct inspec­
tion of the rosters during their tours to oflices in the Region to ensure 
proper maintenance of rosters etc. but there is no practice of submission 
of inspection reports in that Division of the Corporation. The Committee 
desire that a complete record of instructio'ns issued on the spot might be 
k.ept by the Indian Oil Corporation to ensure their compliance by the 
appointing autho'rities. The Committee also recommend that the Liaison 
Officer nominated for the entire Corporation should inspect the rosters 
annually and a record of the inspections made and of the inspection report6 
should he properly kept as per instructions contained in the Department of 
Personnel and Administrative Reforms O.M. No. 36011/1/76-Estt. (Sen, 
dated the 6th March, 1976. The Committee would also like the Indian Oil 
Corporation (Marketing Division) to adopt the proforma for inspection of 
rosters prescribed by the Department of Personnel and Administrative 
Reforms in this regard. 

Reply of Government 

Recommendation has been noted for compliance. The Presidential 
Directive received vide Ministry of Petroleum and Chemicals' letter No. IS­
~9011 /7 /74-IOC dated 24-3-1975 lays down a specific proforma for 
inspection of rosters. 

i Ministry of Petroleum. Chemicals and Fertilizers (Departmcnt 
of Petroleum) O.M. No. P-38012/4/79-IOC. dated 

27-9-1979J 

Recommendation (SI. No. 13 Para 3.15) 

The Committee are distressed to notc that in thcir advertisement for 
recruitment of Officer Trainees which appeared in the Statesnwn, Calcutta, 
on 18-9-1977, the Indian Oil Corporation (Marketing Division) has 
invited applications specifically from those Scheduled Caste and Scheduled 
Tribe candidates who are Graduates with a good academic record and 
extra-curricular achievements. The Committee cannot but conclude that 
such type of indifferent attitude adopted towards Scheduled Caste and 
Scheduled Tribe candidates only amounts to d('ny them the opportunity to 
get an Oflicer's post in the Indian Oil Corporation. The Committee, there­
fore, recommend that the Indian Oil Corporation should prescribe only the 

17 
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minimum academic qualification for Scheduled Castes and Scheduled Tribes 
for app:ying for the post of Officer Trainees as is being done by the U.P.S.c. 
for recruitment of higher posts. 

Reply of Government 

The advertisement dated 18-9-1977 for recruitment of Officer Trainees 
was exclusively for Scheduled Caste/Scheduled Tribe candidates only. 
Hence the question of any discrimination for Scheduled Caste/Scheduled 
Tribe candidates vis-a-vis general candidates does not arise. However, the 
recommendation has been noted for future compliance. 

(Ministry of Petroleum. Chemicals and Fertilizers (Department 
of Petroleum) a.M. No. P-38012/4/79-IOC. dated 

27-9-19;9j. 

Recommendation (sa. No. 19 Para 3.26) 

The Committee also note that the Chairman, Indian Oil Corporatoion, 
during evidence, agreed to place the following suggestions before the 
competent authority: 

(i) There should he a provision for a member of Scheduled castes 
a'nd Scheduled Tribes in the Selection Committees; 

(ii) Travc:ling Allowance should be paid to Scheduled Caste and 
Scheduled Tribe candidates who arc called for written tests 
or interview; and 

(iii) No application fee should be charged from Scheduled Castel 
Tribe candidates. 

The Committee would like to be apprised of the decision in this regard. 

Reply of Government 

(i) We arc already including Scheduled Caste/Scheduled Tribe 
Officers of appropri'atc status if available on the Selection 
Commiltees and necessary action is being taken to mention this 
specifically in OUr recruitment rules. 

(ii) Truve:1ing Allowance is ulready being paid to Scheduled Castel 
Scheduled Tribe candidntes who are called for written exami­
nation or interview. 

(iii) The present practice of churging application fcc is in line with 
the Gover'nment Directive. 

(T\linistry of Petroleum. Chemicals and Fertilizers (Department 
of Pdrolcum) o.M. No, P-38012/4!79-IOC. dated 

27-9-19791 

Comments of the Committee 

There ~ould he a provision for. member of Scbedaled Castes..cl 
~heduled TrIbes In tbe SelediOll COllI_idee. 1ft nse •• «6er beI~ 
to ~lrechlled Caste and Scbedaled Tribe is not .v .... i. the OI'pIIi8adoa 
a ~~ C.ste/Tribe OIBeer of the State GO\'erIIIIII!ld conc:er. or eI 
another public undertakin~ may be Dominated on the Seledion COIIIIIIIUee. 
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Recommendation (SI. No. 23 Para No. 3.48) 

Tbe Committcc arc distressoo to note that there is a big shortfall in the 
matter of promotion of Scheduled Caste and Scheduled Tribe employees in 
different categories of posts in the Indian Oil Corporation (Marketing 
Division), The Committee arc of the view that unless the extant orders on 
the subject arc scrupulously followed ill letter and spirit, liberal concessions 
and relaxations given to Scheduled Caste and Scheduled Tribe employees 
and thcir cascs for promotion are considered sympatheticlIlly, the situation 
is not likely to improve. The Committee, therefore, urf,'C the Indian Oil 
Corporation (Marketing Division) to ensure that the orders 011 rescrvutioh 
in promotion issued from time to time by the Department of Personnel and 
Administrative Reforms/Bureau of Public Enterpri~ arc rigidly followed 
and liberal concC6sions/relaxations given to Scheduled Caste and Scheduled 
Tribe employees at the time of promotio'n so that all the vacancies reserved 
fOf Scheduled Castes and Scheduled Trihes arc actually filled in hv them 
and the shortfalls arc ohliterulc(1 at the earliest. • . 

Reply of Government 

The Presidential Directiws issued on this ~uhiect fr(lm time to timt: 
arc heing scrupulously followed hy us. . 

(Ministry of Petroleum. Chcmicab and Fertili.lers (Department of 
Petroleum) O.M. No. P-3ROI2,4I7lJ-IOC. dated 27-1)-llJ7~1 

Comments of the (~ommittee 

The Committee may however be apprised of tht, promotions made in 
different categories of post hy the Indian 011 Corporation (MarketinJ;; 
Division) during the last two years and the number of Scheduled CII~1e and 
Scheduled Tribe employees among tbe prcHIlofees. 

Recommendation (SI. No. 28 "lInt ~u. J.(.J, 

'fhl: COlllmi/((;e arc unhappy to nole thaI a llullIh.:]" of vacancie!' 
reserved for Scheduled Castes and Scheduled TIihes in Group 'N and 
Group 'C' post" have been dcrescrved by the Indian Oil Corporation 
(Marketing Division) duri'ng the period from 1974 to 1976. The Committee 
note that the Indian Oil Corpocution have undertakl:u special recruitmenl 
10 1977 to dellr the backlog of 29 resl:rved val:ancil:s carried f (irw;lf'(\ from 
the Yl:ar~ 1974. 1975, und 1976 and the), have iSSUed appointment Idlers 10 
31 c(lndldates bc10ngmg to Scheduled (astes and Schl'duJcd Trih,'" ill .!\oril 
197R to wipe ()ut the sh0l'tfall. ' 

Reply of Government 

In Group 'A' and Group 'C' no post has ht:en allowed to lapse, In 
Group 'C' we have recruited excess Scheduled Caste/Scheduled Tnlx: 
candidates over the reserved quota and hence there is nn question of any 
dercscrvation. In Group 'A', the shortfall of 29 Scheduled Caste/Scheduled 
fnhc candidates has been made up and 32 Scheduled CaSk ISchcduled 
T rille olficers have already joined us as on 30-6-1979. 

(Ministry of Petroleum, Chemicals and Fertilizl.'rs (DepartlllCnt of 
Petroleum) O.M. No. P-38012!4179·IOC. dated 27-9-19791 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE Ar..m WHICH REQUIRE REJTFRATION. 

Recommendation (SI. No.6 )'arD 2.17) 

The Committee arc surprised to note that in tlw Indian Oil Corporation 
(Marketing Division) Regional Personnel Managers who arc responsible for 
recruitmcnt and maintenance of Rosters have been nominated as Liaison 
Ofticcrs te inspect the Rosters. The Committee feel that it is against the 
spirit of Gowrnmcnt orders on the subject that an officer who is entrusted 
with Ihc job of maintenance of roster is also asked to supervise it. The 
Committce. then:fllrl." suggeq that some other officers of the appropriate 
~tatu~ should be nominated as Liaison oliieers in the Regional Offices to sec 
that the Pnsonnd Ollicer maintain Rosters properly and also ensun: dUl' 
compiiancc by the appointing authOl:ity with the orders/instruction,; pertain­
ing to re~ervations or vacancie, in favour of Scheduled Castes ,lIld Scheduled 
Tribe~ and otha hendits admissible to them. The Committee also recom­
mend that, as far as possibk. the Liaison Oflicers in the Regional Offices of 
the Indian Oil Corporation (Marketing Division) should be nominated from 
amongst thc officers belonging to Scheduled Castes and Scheduled Tribes 
worki:1~ ill that Division. 

Reply of Government 

~oted. Necessary instructions 'He being issued to all the Undertakings 
including Indian Oil Corporation (Marketing Division) regarding appoint­
'nent of Liaison Officers of appropriate status in their offices who sohuld be 
.\fher than those dealing with recruitment/promotions of the employees. All 
otliccrs are expected to implement Govcrnment's policy faithfully. Po~tingl' 
of officers arc made depending on availability and other considerations. The 
Liaison Otlil.·ers therdorc. n~'ed not necessarily be from among,t the members 
of Schnlukd Caste/Scheduled Tribe communities. 

IMinistry of Pl.'lrll1culll. Chemicals and Fertilizers (DcpUliment of 
Pl.'lrokum) O.M. No. P-380I2/4/79-TOC'. dated 27-9-1979J 

Comments of the Committee 

Please see Chapter I. Para 1.4. 

RCl'Ilmmendation (SI, No. 10 ParD 3.12) 

The Committee note the procedure hein!!, followed for recruitment to 
various categorics of posts in the Indian Oil Corporatioll (Marketing 
Division). The Committec feci that advertisemellh in only two newspapers 
i.c. in one English daily and one local langua~e daily. being .. eleas.::d by the 
Markding Division for ITeruitment of staff catcgorie~ arc quitl.' insufficient. 
The Cnmmittee SU!!!!t'st that in order to give wider publicity to the vacancie~ 
rescrwd nlr Scheduled Castes and Scheduled Tribes, advertisements should 
be i~"'lI~~d in all tf1l' important newspapers published in the area/Region. 

20 
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Reply of Govemmeat 

The recruitment is carried out through advertisements in the Press. 
announcements 011 All India Radio, notification to Employmcnt Exchanges. 
all Scheduled Castes/Schedulcd Tribes Organisations etc. Considering thc 
amount of publicity alwady being given to attract Scheduled Ca!ite/Sched~cd 
Trib.: candidates, it is felt that advertisements in two newspapers, one Englls.h 
daily and one local language daily, is adequate. The very fact that there IS 

no shortfall in the recruitment percentage of Scheduled Caste /ScheduJcd 
Trihc proves that the publicity is adequate. 

I Ministry of Petroleum. Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-JOC. dated 27-9-19791 

Commeats of the Committee 

Pkuse se,' Chapt~~1' I. Para J. 7. 

Recommendation (SI. No. 12 Para 3.14) 

fhl.' COlllmittee also suggest thal while sending copies or rceruilIncnl ad­
Vl'l\i~.::ments to Lok Sahha Secretariat for the members of the Commiltcc on 
lhl: Wdful'e of Scheduled Castes and Scheduld Tribes, the Indian Oil Corpo­
ration (Marketing Division) should also send copies of those advertisements 
to the local Scheduled Caste and Scheduled Tribe M.L.As and M.Ps so that 
they could also sponsor suitable Scheduled Castc and Scheduled Tribe candi­
date, for the post); advertised. 

Reply of Goverameat 

Apart, from the recruitment advertisements issued in the newspapers, we 
:IJ"L sl.'nding copies of such advertisements to the Scheduled Caste/Sch(;dulcd 
Trib.: Organisations, as IX'r directive of the then Ministry of Petroleum and 
Chemicals and Mines and Metals issued vide letter No. 17/4/69-IOC of 
24-3-1971. In pursuance of the recommendation made by the Parliamentary 
Commitll'c on the Welfan: of Scheduled Caste/Scheduled Tribe durin~ their 
\'is1: 10 us in 1976. WC (11'1.' sending copies of thcse advertisements additionally 
to 

(i, Deputy Secretary, 
Lok Sahha Secretariat. 
Delhi. . 

Iii) The Commi~sioner of Schedulcd Castl'~ 
and Scheduled Tribes, 
New Delhi. 

,. nil: intcnti~)n in requiring copies to be scnt to Deputy Sl'crctary. Lo/... 
Sabha Sccretarlat presumably was that the Lok Sabha Secretariat would ;n 
tllrn make those available to M.Ps. etc. as required. It wiJl be ldmini"lrativclv 
difIi.:ult for us to arrange to circlliarise these advertisements dirl'ctlv othc" .. 
th,~' to those referred to above. . 

r Ministry of Petrolcum. Chemicals and Fertilizers «(kp,trtmcl1l of 
Petroleum) O.M. No. P-38012'4/79-IOC. dated 27-9-1979J 
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Comments of the Committee 

Please see Chapter 1, Para 1.10. 

Recommendation (St. No. 15 Para 3.17) 

The Committee arc unhappy to note that the Indian Oil Corporation 
(Marketing Division) has made one year's experience as a compulsory con­
dition for applying for the post of Stenographer. The Committee r..:com­
mend that the condition of previous experience for recruitment in the Indian 
Oil Corporation (Markding Division) in all cases should be done away with 
so far as the Scheduled Caste and Scheduled Tribe candidates arc COnel'nleu. 

Reply of Government 

The recruitment is confined to very few categories of posts such as Stello­
graphers, Typists etc. and the rest of the higher vacancies in eall.'gory of 
Assistants, Accountants, Section Ollicer etc. are filled in through promotion 
by internal candidates. In recruitment itself various concessions/rdaxations 
in age, qualifications, lower qualifying standard of marks in written exami­
nations arc already being given to Schc<'!uled Caste/Scheduled Tribe candi­
dates. Any further relaxation in experience would dilute the dlk-iellc) of 
the Organisation. 

IMinistry of Petroleum, Chemicals and Fertilizers (Dl.'p<lrtll1l"llt I)f 

Petroleum) O.M. No. P-38012/4/79-10C. dated 27-9-1979J 

Comments of .the Committee 

Please see Chuptcr r. Para 1.13· 

Recommendation (SI. No. 21 Para 3 • .1 I) 

The Committee recqmmend that where the requisite numbn of Sell\?­
duled Caste and Scheduled Tribe candidates fulfilling e'en the relaxed 
standards arc not available to fill the reserved vacancies, {he recruitment 
authorities should select for appointment, the b..:st among the Schedukd Caste 
and Scheduled Tribe fulfilling the minimum educational qualification pres­
cribed for posts against all the reserved vacancies and in service training. 
given to them to hring them up to the requisite standard. 

Repl~' of (;O\crnmen( 

The recruitment is confined to very few categories (If Pl1:i\s ami the re~t 
o[ the higher vacancies in category of Assistants, Accountant:" Section Ollieer 
are filled in through promotion by internal candidates. In n;eruitmcnt itself 
various concessions/relaxations in age. qualifications, lower lfu:tlifyin!! 
standard of marks in written examinations arc already being givcl1 h) Sche­
duled Caste/Scheduled Tribe candidates. It is felt that any fllrther rcl:r\;\';on 
would dilu .... the emciency of the administration. . 

I Ministry of Petroleum, Chemicals and Fertilizers (Department 1)[ 

Petroleum) O.M. No. P-38012/4/79-IOC. dated 27-9-1Q79) 



, 
23 

Comments 01 the Coaunittee 

Pkasc sec Chapter I, Para 1.16. 

Rec:ommendatioD (SI. No. 21 Para 3.32) 

The Committee further rcconunend that in case sulIicient number of 
Scheduled Tribe candidates possessing the prescribed minimum educational 
qualification viz. Intermediate are not for the coming for the posts of Clerks/ 
Typists to fill the reserved vacancies. the educational qualification in their 
case should be further relaxed to Higher Secondary or Matric ~o that there 
i~ no hack log in the quota reserved for them. 

Reply of Government 

It is felt that thl' relaxation upto the Intermediate level for SchcUuled 
Tnb.: candidates is adequate. However. it is assured that if the required 
number of Schcduled Tribe candidates with Intermediate qualifications arc 
not availahk. the sIIggestion of the Committee in this regard will be kept 
in \'icw. 

I Ministry llf Petroleum. Chemicals and Fertilizers (Department (If 

Petroleum) O.M. No. P-38012/4/'79-IOC. dated 27-9-1Q79J 

COIIIDIents of the <:fllllmittee 

PkasJ see Chapter I. Para 1.1 Y. 

Ruommendation (51. No. 24 Para 3.49) 

Tik' Committee suggest that if adequate number of Scheduled Caste and 
S.:heduled Trihe employees with the requisite length of service arc not avail-

, able for consideration for promotion to the next grade, the Indian Oil Corpo­
rat ion (Marketing Division) should consider the feasibility of reducing the 
(;omlilion of length of service in the case of Scheduled Caste and Scheduled 
Trib·: cmployee~ ~o that tht'ir quota in promotion is fiUcd up. 

Reply of (;overnment 

JI i~ felt that minimum period of 3 years at a given level of responsibility 
is !ll!Cl'ssary to bring about the required experience. maturity and judgement 
which arc essential fur consideration in promoting to the next higher level. 
Hcncl'. it is not considered desirable to relax the period to any category. 

r Ministry (If Petroleum. Chemicals and Fertilizers (Department 01 
Petroleum) o.M. No. P-38012/4/79-10(', dated 27-9-19791 

Comments of the Committee 
Plcasl' ~ce Chapter I. Para 1.22. 

Recommendation (51. No. 3S Para S.IO. 

. The Committee note that for awarding petty contracts the Indian Oil 
( ,lrporation (Marketing Division) call for the tenders and award the contract" 
II, the lowest tenderer. The Committee would suggest that other things being 
cqmll, preferenct should he given to Scheduled Castes and Scheduled Trihc~ 
h·, th:;' award of such contracts. 
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Recommendation (SI. No. 39 Para 5.11) 

The Committee also desire that petty contracts upto a value of Rs. 10,000 
~h()uld be given to Scheduled caste and Scheduled Tribe persons on nomina· 
tion hasis and, if necessary, the rules may be amended accordingly. 

Reply of Government 

Normally, these contractors are not individuals but partnership !inns or 
~imilar Organisations and in such cases, it would be very ditlicult to imple· 
ment this recommendation. 

]n case of individual contnu;tors, all other things being equal, prc'fcre'lcc 
will be given to Scheduled Castel Scheduled Tribe persons. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4i79-IOC, dated 27-9-1979] 

Comments of the Committee 

Please sec Chapter 1, Para 1.25. 

Recommendation (Sl. No. 40 Para 5.16) 
The Committee note that the Indian Oil Corporation (Marketing Division) 

has only 200 flats in Bombay, out of which 14 Hats have been allotted to 
Scheduled Caste and Scheduled Tribe employees. The Committee, however, 
de~ire that in future allotments, alIeast 10 per cent flats should be reserved ror 
Scheduled Caste and Scheduled Tribe employees as is being done in the (:asc 
of Central Government employees. 

Reply of Gm'crnment 

The Marketing Division has 200 flats in Bombay out of which 14 flats 
have been occupied by Scheduled Caste/Scheduled Tribe cmplo)'c<.:s. 1hc 
Committee's recommendation that 10% allotment should be n:scrved 101 
Scheduled Caste/Scheduled Trihe is likely to re~ult into resist~l1lcc' from the 
existing employees who are waiting for number of years for gl~tlillg allotment 
of flats in Bombay which is already being made on a sound principle of 
seniority in service. 

[Ministry of Petroleum. Chcmicals and Fertilizers (Dl?partment of 
Petroleum) O.M. No. P-38012/4/79-IOC, dated 27-9-19791 

Comments of the Committee 

Please sec Chapter I, Para 1.28. 



(;JIAPTER V 

KECOMMENDATIONS/OBSER VA TIONS REGARDING WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Recommendation (SI. No. I Para 1.6) 

The Committee note that under the Articles of AssociatioIl (If the Indian 
Oil Corporation, thc number of Directors who l'Onstitutc the Hoard of 
Diredors of the Indian Oil Corporation shall not be Jess than two and morc 
than seventeen and there is no specific provision in the Articles of Associa­
tion of Indian Oil Corporation Limited for the appointment of qualified 
Scheduled Caste and Scheduled Tribe persons on the Board of Directors 
of the Indian Oil Corporation. The Committee expect that while making 
nomination of Directors to the Board of Directors, the interests of Scheduled 
Castes and Scheduled Tribes will also be kept in view by Government and 
desire that there should be atleast one Director from amongst the membcr~ 
belonging to Scheduled Castes and Scheduled Tribes on the Board of Dir..:ctor~ 
of the Indian Oil Corporation so that the interests of Scheduled Castes and 
S(,heduled Tribes could be properly looked after not only in the ~eJ'vil'cs of 
the Corporation but also in thcir economic development. The CorporatioJl 
~hollld make a specific provision in their Articles of Association, for nnmina­
lion of a Schcuulcd Castc/Tribe Director Oil the iloard. 

Reply of Government 

In regaru to the composition of Board of Dircctor~ of Public clllcrprisc~. 
the guidclines circulated hy Ministry of Finance, Bureau of Public Enterprise, 
arc followed. Thc aforesaid rccomnwfldallon of thc Committec cOI1('(:ll1il1(, 

~thy ~('mp?Silion 'Jf till: Board of Directors of Indiall Oil Corpor,ili();~' 
'Lllllltt:d, I~ therl'forc bell1g forwarded to the Ministry of Finance. Bureall oi 
Public Enterprises. 

[Ministrv of Prtwlcum, Chemicals and F('rtili7crs (Dcpartm<'nt of 
Petroleum) a.M. No. P-38012l4/79-IOC, dated 27-9-19791 

Comments of tbe Committee 

Tbe Committee would like to be informed of tbe response of the Bureau 
I of Public Enterprises and tbe Public Undertakings. 

2S 



APPENDIX 

Analysis of the Action Taken by the Governmelll Oil 1M bcolllllU!1IIIaIimIs 
Contained in the Thirty-Eighth Report (Sixth Lok SabhD) o/the Com""' •. 

(Vide rara 4 of Intrmluction) 

I. Total Numher of recolllillendatioll' 

JI. Rocorllmendation, which have Oeen accepted by Government (vide 
Rccommendations Serial Nos. 2. 3.4.7.8,9, II, 14, 16, 17, 18.20, 
25. lh. 27. 29. 30 . .ll. 3:!. 33. ~4. 35. 36. n 41 and 42) , 

Number 

Percentage to total 

III. RI.'Commendations whkh the Committee do not dcsire to pursue in 
view of Government', rcrlies (I'id" Recommendations Serial Nos. 
5. t ,~. 1'1. 23 & 2X) 

Numher 

Percelltagc to lotal 

I" Recommendations in re'reet of whieh replie~ of Gov.:rnment have not 
been m:,,'Crtcd and which require reiteration (I'ide Recommendations 
Serial Nos. 6, 10. I~. 15. 21. :!2. 24 . .IX. 3'J & 40) 

Number . 

Pcrc':ntage to total 

V Recommendations in rcsJ'lI.'Ct of which tinal replies of Government 
have not been n!l.:cived (vid£' Recoillmendation at Serial No, I) 

Number 

"crccl1tagl.' to total 

26 

MGIPF 915 LLS,'8o-I7-12-19~()-850 

42 

26 

61 ·QO 

5 

II ·91 

to 
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